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Petition(s) for Special Leave to Appeal (Civil) No(s).18481/2009

(From the judgenent and order dated 13/01/2009 in W, No.4842/2005, CP
No. 212/ 2007 of The H GH COURT OF BOVBAY AT AURANGABAD)

VI JAY DHANJI CHAUDHARY Petitioner(s)
VERSUS
SUHAS JAYANT NATAWADKAR Respondent ( s)

(Wth appln(s) for directions, intervention, inpleadnent and office report)

Date: 06/05/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE MADAN B. LOKUR
For Petitioner(s) M. Vi kas Mahaj an, Adv.
M. Vinod Sharnma, Adv.
M. Dharam Bir Raj Vohra, Adv.
For Respondent (s) Dr. Sushil Bal wada, Adv.

M . Parrmanand Pandey, Adv.
M. Uday B. Dube, Adv.

M . Subhash Sharma, Adv.

SS.CBA (AC)
AOR Association (A C)
I nt ervenor-in-person

UPON hearing counsel the Court made the follow ng
ORDER

Looking to the Counter Affidavit filed on behalf of the respondent,
we find that there is no contenpt comitted by the respondent.

In view of the above, the Special Leave Petition is disnm ssed.

Accordingly, all the I.As. for intervention/inpleadnent are also
di smi ssed.

| (Jayant Kumar Arora) | | (Sharda Kapoor)
| Sr. P.A | | Court Master



